FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF HOK DESIGN AND PLANNING
SERVICES (INDIA) PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON HOK Design and Planning Services (India) Private
Limited
2. | DATE OF INCORPORATION OF CORPORATE | 29-07-2008
PERSON

3. | AUTHORITY UNDER WHICH CORPORATE | Registrar Of Companies, Mumbai
PERSON IS INCORPORATED/ REGISTERED

4. | CORPORATE IDENTITY NUMBER  OF| U93090MH2008PTC185181
CORPORATE PERSON
5. | ADDRESS OF THE REGISTERED OFFICE AND | F7, Laxmi Mills, Shakti Mills Lane Off Dr. E Moses
PRINCIPAL OFFICE (IF ANY) OF CORPORATE | Road, Mahalakshmi, Mumbai City, Mumbai,

PERSON Maharashtra, India, 400011
6. | LIQUIDATION COMMENCEMENT DATE OF | 20-02-2026
CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL ADDRESS,| NAME: - Parshva Shah

TELEPHONE NUMBER AND THE [ REGISTERED ADDRESS:

REGISTRATION NUMBER OF THE | 1043, Clover Regency, Ramji Ashar Lane, Ghatkopar
LIQUIDATOR East, Mumbai 400077

COMMUNICATION ADDRESS:

106, 1st Floor, Kanakia Atrium 2,

Cross Road A, Behind Courtyard Marriott,

Chakala, Andheri East, Mumbai - 400093

PROCESS SPECIFIC MAIL ID:
liquidator.hokindia@gmail.com

EMAIL ID REGISTERED WITH IBBI:
ip.parshvashah@outlook.com

IP REG.NO: IBBI/IPA-001/IP-P-02538/2025-
2026/14518

8. | LAST DATE FOR SUBMISSION OF CLAIMS 22-03-2026 (Within 30 Days from the liquidation
commencement date i.e., 20-02.2026)

Notice is hereby given that the HOK Design and Planning Services (India) Private Limited has commenced
voluntary liquidation on February 20, 2026.

The stakeholders of HOK Design and Planning Services (India) Private Limited are hereby called upon to submit
a proof of their claims, on or before March 22, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 25-02-2026 Parshva Shah
Place: Mumbai Liquidator

IBBI/IPA-001/1P-P-02538/2025-2026/14518
AFA Validity: June 30, 2026
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L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Thane

POSSESSION NOTICE
[Rule-8(1)]
Whereasthe undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the
Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowersand Guarantorsto repay the amount mentionedin
the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of
demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-
Borrowers/ Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred
on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice.

@ L&T Finance

Loan Borrower/s/ o ) Demand Notice Date and Type
Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
Number | Guarantors Name Date Amount (3) Taken

H026732312|(1) Deepak Maruti All The Piece And Parcel Of The Property Address: Flat No. 1705, 05-09-2024 |Rs. 72,87,287.85/- 21-02-2026
22030523 & [Jore As Borrower Admeasuring 58.08 Sq. Mtrs Rera Carpet Area On The 17th Floor, In As on 05-09-2024 Physical
H026732312| And “CWing"” In Building Known As Versatile Valley, Lying And Being At Possession
22030523L |(2) Kalindi Deepak | yjjjage Nilje, Taluka Kalyan, District Thane, Within Limits Of The Nilje

Jore As Gram Panchyat.

the date of demand notice till payment/realization.

Date: 25.02.2026
Place: Thane

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Bank of Baroda

Homiman Circle Branch,
17T Homiman Circle, Ground Floor,
E Dena Buiiding. For, Mumibai-400023

CORRIGENDUM
Hlﬁdh‘ refer 1o our Notice To Break BOB/NMR/RECY/2025-26/Feb 2026

Open Of Locker published in this| |To o
newspaper on 25.12.2025. In ths notice 1. Pradeep Biharilal Pandey
27.03.2026 instead of 27.03.2025.
Other defails in Nobice To Braak Open
will remains the same.

Date:- 25.02.2028 a4/-
Place:- Mumbai Authorised Officer

CLASSIFIEDS

CHANGE OF NAME

I, SARITA, widow of No.
1522332 Rank SPR Name
Shrirang Mahadik,
resident of VPO
Kadavali, Teh Khed, Dist
Ratnagiri, have changed
my name from SARITA
to SARITA SHRIRANG
MAHADIK vide Affidavit

da 3w asler

Dear Sir/Madam,

for ready reference]

to redeem the secured assets.

Bank of Baroda, Navi Mumbai Regional Office Branch: 405, 4th floor, Platinum Techno Park, Opp.
Karnataka Bhavan, Sector 30, Vashi-400703. Tel No.: 022 27814564

Hﬂﬂkﬂfﬂﬂfﬂdﬂ E-mail: rm.navimumbai@bankofbaroda.co.in

Notice under Rule 6(2) and/or Rule 8(6) of the Security Interest (Enforcement) Rules, 2002

Flat No. 1206, 12" Floor, A Wing, Panvelkar Utsav Phase- |, Gut No. 1, Hissa No. 1, 2, 3, 4 And Gut No. 2, Village Valivali, Taluka
Ambernath, Near Vrundavan Resort, Municipality, City Thane, District Thane, State- Maharashtra, Pin 421503

Re: Notice under Rule 6(2) and/or Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002).
Ref:- 1. Demand Notice dated 04.08.2025 issued u/s 13 (2) of SARFAESI Act 2002.

2. Possession Notice dated 23.01.2026 issued u/s 13 (4) of SARFAESI Act 2002.

Whereas the Authorized Officer of the Bank of Baroda, Branch Rabale address TTC industrial Area Rabale MIDC Navi Mumbai
400701 being Secured Creditor Bank in exercise of the powers conferred u/s 13(2) of the SARFAESI Act 2002 (hereinafter refereed
as “Act’) read with Rules 3 of Security Interest (Enforcement) Rules 2002 (hereinafter refereed as “Rules”) issued demand notice
dated 04.08.2025 calling upon you being Borrowers (s)/ Mortgagor (s) / Guarantor (s) to repay the amount stated in the said demand
notice within 60 days from receipt of said notice.

And whereas you have failed to repay the amount, the undersigned in exercise of the powers conferred u/s 13(4) of the said Act
read with Rule 4 and/or Rule 8 of the Rules have taken over the Possession of Secured Assets (hereinafter referred as the said
properties) more particularly described herein below Schedule. [Copy of Possession Notice dated 23.01.2026 is attached herewith

Even after taking possession of the secured asset, you have not paid the amount due to Bank as mentioned in above Possession
Notice. Your attention is invited to the provisions of sub-section (8) of Section 13 of SARFAESI Act, 2002 in respect of time available,

Therefore, you all are requested to pay the dues as mentioned in possession notice along with applicable interest, cost, charges
& expenses within 30 days from receipt of this notice and redeem the secured asset as mentioned below. In case you fail to pay the
above-mentioned dues & redeem the secured asset within 30 days from receipt of this notice, Bank will be constrained to sell the
secured asset through public e-Auction by publication of e-Auction Sale notice. The date, time of e- auction and Reserve Price of the
property shall be informed to you separately.

REDEMPTION NOTICE

DATE: 12-02-2026

No. 35630 dated 18

Schedule of Secured Assets/Properties

February 2026. sr. Description of the Date of Type of Date of Publication
0071020700-1 No. Movable/Immovable Properties Possession Possession of Possession Notice
(Symbolic/ (For Immovable
Physical) property only)
"IMPORTANT" 1 |All that part and parcel of the property consisting of Flat No:| 23.01.2026 Symbolic 24-01-2026

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for

1206 on the 12" Floor in the A-Wing, of the project known as
"Panvelkar Utsav, Phase-1, adm 18.63 Sq Mtrs (Carpet area),
situated at Village: Valivali, Taluka Ambernath and District Thane,
bearing Gut No. 1 Hissa No. 1, 2, 3, 4 and Gut No. 2 PIN No.
421503 owned by Mr Pradeep Biharilal Pandey.

Yours faithfully,

(Bamiya Chatar)

Chief Manager & Authorized Officer
Bank of Baroda Branch Rabale

such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend

Encl:- Copy of Possession Notice dated 23.01.2026

Maotice is hereby given that the Certificated{s) for the under mentionad
Equity Sharas of the Company have been losUmisplaced and the
holdor{s)purchaser(s) of the said Equity Shares have applied to the
Company o issue duplicate Share Certificala (s).

Any person who has a claim in respect of the said Shares should
lodge the same with the Company at its Registerad Office within 21 days
from this dale eise the Company will proceed to issue duplicate
cartificatefs) to the aforesaid applicants without any funther intimation.

Folio No. Name of No of giﬁrtt'_’;f:“‘:ﬂ m’“
griffical® No,
Shareholder Shares From Ta . From To
1273641 o
0437590 BHINJI JIVRAJ BHUVA 1000 1274640 1148

BHIMJI JIVRAJ BHUVA
[Mame of Shareholder{s)]

Kame and Regisiered Office address of Company LLOYDS METALS AND ENERGY LIMITED
ADDRERS | POLT NO. A-1-2. MIDC AREA, GHUGUS, CHANDRAPUR DISTRICT-242508
MAHARASHTHA, INDLA

SHREE HALASIDHANATH SAHAKARI SAKHAR KARKHANA LTD
Shankaranandnagar, Nipani- 591237 Dist: Belagavi (Karnataka)

Phone: 9036754225 E mail: hsskpch@gmail.com
NO: HSSK/PCH/25-26/3842 Date: 23-02-2026

TENDER NOTIFICATION

1. Sealed tenders are invited in TWO COVERS, Ist Cover-Technical and
lInd Cover-Price Bid system for the following from reputed bidders for

SN Items Tender fee
1 | Existing Boiler Up gradation and modificationwork | Rs.10000/-

Existing Boiler details: 85 TPH, 87 Kg/cm2, 510 =

5°C, Bagasse Fired with travelling grate boiler.

Up-gradation capacity: 85 TPHto 102 TPH, 87 Kg/cmz2,

510 + 5 °C, bagasse fired with travelling grate Boiler.

2. The bid documents can be obtained after visiting the job site in factory
for studying the existing quantum of job work from the Office of shri
halasidhanath co-operative sugar factory ltd; (multi state). Tal: Nipani.
Dist: Belagavi during working hours from 25/02/2026 to 05/03/2026
on submission of above prescribed non-refundable tender fees by
means of Demand Draft or by ON LINE mode after remittance of tender
fee through RTGS/NEFT.

. The last date for submission of Ist cover (technical) is 07/03/2026 and
lind cover (commercial) tender is after Technical bid completion along
with EMD at 1% of the quoted value of the each tender in the form of
Demand Draft/ RTGS/NEFT.

. Technical Pre-Bid meeting will be held conveniently before submission
of completed tenders and the date will be separately intimated.

. The bidder should enclose Tender Form fee and EMD by means of
demand draft/RTGs/NEFT only drawn on any Nationalized Bank in
favour of the Managing Director, Shree Halasidhanath S.S.K.Ltd.,
Nipani payable at Nipani.

. The bidder should send their technical clarifications/ queries, if any by
e-mail to hsskcogen@gmail.com, gm.halasugar@gmail.com and
mobile N0s.9036754213,

The management reserves the right to accept or reject any or all the
tenders without assigning any reasons whatsoever.
Sd/- (Appasaheb A.Shiragave)
Managing Director

Sd/- (M. P, Patil)
Chairman

Bank of Baroda, Andheri (West) Branch: 1/B, Alka

#.ﬂf 3 Eﬂi’f Chambers, SV Road, Andheri west Mumbai, Maharashtra,
Eﬂl’l‘l.’ ﬂfﬂ'ﬂ'!‘ﬂlﬂﬂ PIN- 400058. Ph: 022-26706447, Mobile No. 8657744597

—é E-mail: vjandh @bankofbaroda.co.in

POSSESSION NOTICE (For Inmovable Property/ies)

Whereas the undersigned being the Authorised Officer of the Bank of Baroda, Andheri
West Branch under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 in exercise of the power conferred under
Section 13 (2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002 issued
a Demand notice dated 02.12.2025 calling upon the Borrower/ Co-Borrower M/s. Kwality
Industrial Electrical Solutions through proprietor Mr. Raju Kisturchand Parmar (for
business loan), Mr Raju Kisturchand Parmar (Borrower — Home loan & Mortgage
Loan) and Mrs. Rekha Raju Parmar(Co-Borrower — Home loan & Mortgage Loan) to
repay the amount mentioned in the notice being Rs. 1,11,24,232.65/- (One crore Eleven
Lakh Twenty Four Thousand Two Hundred Thirty Two and Sixty Five Paise Only) as
on 02.12.2025 and inclusive of interest upto 30.10.2025 plus accrued interest and
other Charges thereon with monthly rests and all incidental expenses, cost, charges and
expenses incurred by the bank till repayment by you within a period of 60 days from the
date of said notice.
The Borrower/Mortgagor/Guarantor having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him under Sub
Section (4) of Section 13 of the Act read with rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this the 24" day February of the year 2026.
The Borrower/Mortgagor/Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Bank of Baroda, Andheri West Branch for an amount of
Rs. 1,11,24,232.65/- (One Crore Eleven Lakh Twenty Four Thousand Two Hundred Thirty
Two and Sixty Five Paise Only) as on 02.12.2025 and interest, other charges thereon.
The borrower’s attention is invited to provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.

Description of the Immovable Property:
Equitable Mortgage of Flat No. 101, On 1% Floor, White Lily, Nahar Amrit Shakti Sector
R-18, Lok Milan Colony, Off Saki Vihar Road, Chandivali, Powai, Mumbai - 400072
owned by Mr. Raju Kisturchand Parmar & Mrs Rekha Raju Parmar.

Sd/-
Authorized Officer
(Bank of Baroda)

Date: 24.02.2026
Place: Mumbai

SANMIT INFRA LTD

(CIN: L7009 HE000PLC Z08848)
Registered Office: 501, Makhija Fovale, 57 Fioor, 3.3 Aoad, Khar W), Mambal City, Mumbal,
Maharashira, India, 400052
Tl : 022-67429100, E - mall: info @ sanmitinlrafid com  Website © www ssnmilindralld com

NOTICE OF EXTRA-ORDINARY GENERAL MEETING

Motice is hersby gven that the Extra-Ordinary General Meeting ("EGM") of the Company
will be held'on, Wedresday, 18" March, 2026 &l 0100 PA. through YC5OANM 1o fransact
the businesses, as sel forth In the nofics of the meeting

In compliance the Ministry of Corporate Alairs {WMCA") Ciroutar No, 202020 dated May
05, 2020 and Circutar rg. 0202021 dated January 13, 2021 read with Chroular Nos, 1472020
gnd 172020 dated April 0B, 2020 and April 13, 2020 respectvely (collectvely refemed b3
as "MCA Circutars®) and Secunitles and Exchange Board of India ("3EBI®) vide its Circular
Mo, SEBIVHOACFRICMDY/CIRP202079 deted May 12, 2020 and Circular No, SEBIHOY
CFD/CMD2/CIA/P/2021/11 datad January 15, 2021 (collectivaly referrad 16 as "SEBI
Circulars™), the Molice of EGM has been senl in electronic mode to Members whose email
D5 are regislarad with the Company or the Deposiory Participantiz). The copy of the
MNotice of EGM will alsz avaiable on the Website of the Company at wew. sanmitinfraltg.corm
and on the wabsite of the Stock Exchange La., BSE Limided ai www. bseindip.com.

In complance with Saction 108 ¢ the Companies Act, 2013 read with Rule 20 of the
Companies {Management and Adminisérafion] Rules, 2014, as amended from fime fo fime,
Ragulation 44 of tha SEBI [Listing Obligations and Disclosure Requiremends) Ragulalions,
2015 ["Listing Regulations™) and Secreianal Siandard - 2 on General Meatings issued by
The Inshilula of Company Secretaries ol India, the Company is pleased 1o prowide tha
facilily 10" Members to exercisi their ght fo vote by esectronic means on resolutions
propasad fo be passed al EGM, The Company has engaged COSL. for providing facility
for woting through resmole E-Voling during e EGM, Following ane the ralated information:

that readers make necessary inquiries
before sending any monigs or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

PUBLIC NOTICE

Notice is hereby given that the following Share Certificates for 1000 Equity Shares of
Rs. 10/- (Rupees Ten only) each with Folio No. KMF068383 of KOTAK MAHINDRA
BANK LIMITED, having its registered office at 27BKC, C 27, G Block, Bandra Kurla
Complex, Bandra (E), Mumbai, Maharashtra, 400051 registered in the name of AGNELO
DSOUZA and ANNA D SOUZA. |, ANNA DSOUZA have applied to the company for issue
a duplicate certificate. Any person who has any claim in respect of the said shares
certificate should lodge such claim with the company within 15 days of the publication of
this notice.

Company name| Folio No. |No. of |Certificate No.| Distinctive No. | Distinctive No.
Shares (From) (To)
Kotak Mahindra | KMF068383 | 100 160055 15970401 15970500
Bank Limited 100 256701 25548454 25548553
200 403304 95650775 95650974
600 503722 227812284 227812883
Date: 25-02-2026
ANNA DSOUZA

Place : Mumbai

400

Electrical Department

Re-e-Tender Notice No.05/ 2025-26 (Secand Time)

Hon. Commissioner, Malegaon Municipal Corporation,
Malegaon, through the Electrical Department, under the Central
Goverimment sponsored Amrut 2.0 Scheme, for the work: of
mechanization of Malegaon Water Supply, Water Purification Center
and Girna Pumping Station SCADA system in Malegaon city, an
estimated amount of Rs. 14,21,53,942/- is being invited for this work.
This Re-e-tender notice has been published on the website of the
Government of Maharashtra https://www.mahatenders.govin In this
Re-¢-tender notice, complete information regarding the work is
available in the Electrical Department and all the terms and conditions
regarding the said work are along with the tender form. Also, the
necessary information for the said work can be obtained from the office
ofthe Electrical Superintendent, Malegaon Municipal Corporation,

Date: 24/02/2026t0 06/03/2026 Commissioner
Malegaon Municipal Corporation

Form No. URC-2
Advertisement giving notice about registration under Part | of Chapiter XXI

[Fursuant to section 374 (b) of the Companies Act, 2013 and rule 4{1) of the
Companies [Authorised to register) Rules, 2014}

To,
ROCCRL, ICA,

Manesar, Plot Mo 6,7 & 8,
sector-5, IMT Manesar, Gurgaon.

1. Notce is hersby given that in puriuance of sub-section (2) of section 366 of
Cormpanies Act, 2013, an application has been made to the registrar at Mumbal,
thiat Solar Power Technologhes India LLP, an LLP may be reglstered under Part | of
Chapter XX of the Companies Act, 2013, a5 a company limited by shargs,

2, Theabjects of the Company areas fallows;
ta penerate; develop, accumaulate; store, purchase, transform, distribute, transmit,
sell, supply, sub-contract, impert, export, deal in any kind of power or electrical
ErErgy

“tomanufacture, preduce, distribute, supply, purchase, market, sefl, import, export,
trade, transmit, pack, repack, lease or otherwise deal inall aspects of solar cells,
solar photovoltaic modules, EVA, Tedlar, solar glass, junction box, sificon walers
and procrystalline silicom, and all types of appliances machineries / applications /
imstruments / equipments relating to solar energy

oo manufacture, assemble, design, develop, display, fabricate, market, buy, sell,
resell and to act as a contractor, supplier, engineer, collaborator ar otherwise o
deal in-all types of solar energy generators or any other eco-friendly power
generation system using resources natural or atherwise; solar power generating
swstems, selar pumps, solar collectors -and all types of scolar appliances
applications / instruments J equipments using therein and to design, procure,
execution and commission of Solar) Electricity Drinking: Water Pumping &
Distributicn,

3. A copy of the draft memorandum and articles of assoclation of the proposed
campany may b2 inspected at the office at B &01, Kohinoor Sguare, Plot Ne 46 N C
Kelkar Marg, Opp Shivsena Bhavan, Dadar (W), Murmbal - 20002 8.

4. Natice is hereby given that any person objecting to this application may
communicate thelr objection n writing to the Registrar at 100, Everast, Marine
Dive, Mumbal — 400 002, within 21 days from the date of poblication of this

Bhavani Shankar Road Branch, Brahman Seva
Mandal Bidg, Dadar (W), Mumbai - 400028
ﬂ.,,_,,,h Tal: 022-24227571 Email. bom1 32@mahabank.co.dn

Heati Gﬂl-ne Lokmangal, 1501, Shivainagar, Pune - 411005

T

Date: 18,02.2026

Bank of Maharashira

T R A

| AIGIADV-LEGAL-Abdul Lambate/2023-24
DEMAND NOTICE UNDER SEC 13{2)
WITHOUT PREJUDICE By Regd. A.D.

To,

1. Mr. Abdul Nawaz Lambate (Borrower)
a) Fiat Mo. 002 . Ground Floor, Bhishma Building, Ruia Pandav Enclave, Apana Ghar
Complex, Phase 1, Mira Road East Thane 401107,
b} Flat Mo. 001, Ground ficor Bhishma Building. Ruia Pandav Enclave, Apana Ghar
Complex , Phase 1, Mira Boad East Thane.

2. Mra. Asma Abdul Nawaz Lambaie
a) Flat Mo. 002 , Ground Floor, Bhishma Bullding, Ruia Pandav Enclave, Apana Ghar
Complex, Phase 1, Mira Road East, Thane -401107,
b) Flat No. 001, Grownd fioor Bhishma Building, Ruia Pandav Enclave; Apana Ghar
Compiex, Phase 1, Mira Road East Thane.

Dear SirMadam,
Sub- Notice Uis 13(2) of Securilizabon & Reconstruction OF Financial Asssls and
Enforcement of Security Interest Act 2002,

1. Thatyou No.1 and No. 2 have been sanclionad the fallowsng credit facities by usal your
regpuest.

2. That the details of the credit facilities, the securities charged in favour of the Bank and
the present outstanding dues areas under:

Sr.| Mature & Amt of
No.| Credit facility ShEveiy Date of NPA
(1 (2} {3 (4)
Primary Security; Flal No. 001, Ground fioor
Bheshma Bullding, ruia pandav ancive |
Housing Loan facility | Apana Ghar Complex , Phase 1. Mira Road
1. | of Rs.2680000/- |Easl Thane . Admeasunng 3252 Sq. M1 | | 1310212026
Al no. 60318238348 | Owned by No. 1. Mrs. Abdul Mawaz Lambate
and Mo. 2 Mrs_Asma Abdul Mawaz Lambate
Collateral security; N&
ROI Ledger Balance | Unapplied Interest up Total Dutstanding
(as on 18/02/2026) to 1BI022026 as on 1B/02/21028
1) (6] ] (8l
Housing loan-
825% pa Rs. 25.60.819.00 Rs. 8,05,199.00 Rs. 33,66,018.00
Total:
Rs. 25.60.615.00 Rs. 8,05,199.00 Rs. 33,66,018.00

3. That in consideralion of the credd faciilies avaied; you have execubed the following
docursants in favour of the bank and also charged and created securites in favour of the
Bank a5 above mentoned

Documant obtained for Dated |
a. RF 45 = Loan Application 15.11.2018 |
b. BF 4647 Demand Promissory Promissory Mole 15.11. 20138 |
€. HLS D 2 Agreement for Housing loan 15.11.2018 :
:i Mortgagor’s declaration for proposed Equitable Mortgage. 14.11.2018 |
| e. Memorandum of Record of Mortgage 15.12.2018
f. Morigagors confirmation 17122018

FORM A
PUBLIC ANNOUNCEMENT

(Fegwiatien 14 of the Insolvency and Bankruptcy Board of fndla
(Volundary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
HOK DESIGN AND PLANNING SERVICES (INDIA)

PRIVATE LIMITED
L | NAME OF CORPORATE PERSON HOK Design and Planning Services (India)
| Private Limited
2. | OATE OF INCORPORATION OF = AT
CORPORATE PERSON
2. | AUTHORITY UNDER WHICH | Registrar Of Companies, Mumbe
CORPORATE PERSON 15
INCORPORATED REGISTERED
4. | CORPORATE IDENTITY MUMBER | L930G0MHI0ORFTC 185181
OF CORPORATE PERSON .
5. | ADDRESS OF THE REGISTERED F7, Lasmi Mils, Shakti Mils Lane OFf
OFFICE AND PRINCIPAL OFFICE Dr. E Mises Road, Mahalabshmi, Mumbai
[F AINY} OF CORPORATE PERSON | Dity, Murmitsi, Maharshira India, 400011
& | LIQUIDATION COMMENCEMENT | 20022026 -
| DATE OF CORPORATE PERSON _
7 | NAME, ADORESS, EMAIL ADDRESS, | NAMIE - Parstva Shah
TELEPHOMNE MUMBER AND THE REGISTERED ADDRESS:

REGESTRATION NUMBER OF THE
LIGLIDATOR

1043, Cliver Regenoy, Rarmji Ashar Lane,
Ghathopar East, Mumibes S0007 T
COMMUMICATION ADDRESS:
1065, 15t Foor Manakia Atiurm 2, Cross Road
A, Behind Cowtyand Mamoit, Chakala,
Andhen East, Mumbal - 2000893
PROCESS SPECIFIC MAIL IID:
liquidator holandia@gmail.oom
EMAIL ID REGESTERED WITH IBEE
ipparshviashahBoutiopkoom
IF REG.M(:
| IBBIIPAOC P POZ5EE/ 20252026/ 14518
H . Lasl DETE FOE SUEMISSICN OF F2OA200E (Whin 30 Ciaws from the: Bquclation
CLABAS conTEncement date | e, 2002 X026
Motice is hereby given that the HOK Design and Planning Services (India) Private
Limited has commenced volimtary lowidation on Febreary 20, 2026,
Thie stakeholders of HOE Desipn and Planning Services [India) Private Limited are

hereby called upon to submit a proof of tnelr clalims, on or before March 22, 2028, to
the liguigator &t the address mentioned against itam 7,

e financial creditors shall submit thelr proof of claims by electrone means only. All
other stakeholders may submit the proof of claims in person, by post or oy electronic
Means.

Submission of false ormisleading proofs of claim shall attract penalties.

Date: 25-02-2026 S5d/-
Place: Mumbai Parshva Shah
Liguidator

1881/ 1PA-DD AIP-P-02535 /2025202614518
AFA Validity: June 30, 2026

SHRI SANGAM SAHAKARI SAKKARE KARKHANE NTT..
HidkalDam-591107, Tal:Hukkeri, Dist;Belgaum, Karnataka Stat
Email: purchasesssskni@gmail.com

Ref No:SSSSKN/Tender/2025-26/755

CORRIGENDUM

This has reference to the Tender Nofification published in Vijay
Karnataka and The Indian Express newspapers on 18-02-2026, inviting
sealed tenders under Two Cover System (Technical Bid & Frice Bid) for
Dasign, Manufacturing, Supply, Erection & Commissioning on Turnkey
Basis for various capacity enhancement and related works.

The following Eligibility Criteria, Minimum Annual Turnover

cﬂﬁnrernents. and Project Completion Period are hereby specified against
each Tender Serial Number:

Date:18-02-2026

Project
Completion
Period

Tender] Eligibility Criteria Minimum Annual
Serial /Qualification Turn Over
ND. (Last 3 years)

4. That you have faded fo adhers o the: iermz and condifions of sanclion and made
defaults and accordingly your account has been classibied by the Bank as NPA in
accordance with the prescribed norms issued by Reserve Bank of India, In spite of our
repealed demands, you have not paid the outslanding amount in your account.

5. That in exercise of powers conferred on the Bank under the Act referred fo above, you
are, therefors, hereby called upon to repay In full armount of Rs, 33,66,018.00 (Rupees
Thirty Three Lakh Sixty Six Thousand Eighteen Only} plus unapplied inferest we .
18/02/2026 at8.25% @ p.a. respectively for both fackties within &0 days from the date
of recaipt of this notice; failian; which, the Bank shall exercise any andfor all the powers
under Sub-Secd of sec, 13 of above Act, in which cases you shad also be liable to further
pay all costs, charges and expenzes or other incidental charges thereof. The powers
available under the Actinter alia mcludes-

a.To take possession of the sacured assefs, whergin the security interest has been

created as abovementioned logether with the nghl to transfer by way of lease,

assagnmentorsale.

To lake over the management of the secured assels ncluding nighl to transher by way of

lease. assignment or sale.

. To appaint any person as Manager 1o manage the secured assets, the possession of
which will be faken over by us and the Manager shall manage the secured assets and
any lransfer of secured assels shall vestin the Iransfierée all rights in ar in relation fo, the
secured azsels, a5 ifthe fransferee 38 nghts inor in relation 1o, the secured assels, asif
the transfer had baen mads by you

. Towrite to or issue nofice inwniing ko any person, who has acquired any of the secured
assels against which security inlerest has bean crealed from whom any money is due or
may becomse due bo youlo pay us the money.

6. Please lake a nole that as per Sec.13 [13) of the Act, after recespt of thes notice, you arg
restrained from disposing off or dealing with the securiies without our prior written
consent,

7. The borrower's attention is invited to provisions of sub-section 8 of Secfion 13 of the Act
in raspect of the ima avaidabla to redeam the sacured aszals,

=

b.

Motice, with a copy to the company at s reglstered office, FOR BANK OF MAHARASHTRA
For Solar Power Technologies India LLP Sdi-
ParasMehta (Mahesh Kurhekar)
DPIN: 00007639 Authorized Offiges & Chisf fanagers

1 Minimum 3 Projects Erected and 100.00 Crores | 4 Months
Commissioned successfully and
1 ar 2 Projects under execution.
Minimum 3 Projects Erected and
Commissioned successfully and
1or 2 Projects under execution,
Minimum 2 or-3 plants are Erected
and Commissioned successfully
& 1 or 2 Projects under exacution.
Minimum 2 or 3 plants are Erected
and Commissioned successiully
& 1 or 2 Projects under execution
Minimum 2 or 3 plants are Erected
and Commissioned successfully
& 1 or 2 Projects under execution,
Minimum 2 or 3 plants are Erected
and Commissioned successiully
&1 or 2 Projects under execution.
Minimum 2-or 3 plants are Erected
and Commissioned successfully
& 1.0r 2 Projects under execution

All other terms and conditions mentioned in the orginal Tender
Notification remain unchanged.

The Management reserves the right to acceptor reject any or all tenders
without assigning any reasons whatsoever.

ad/-
lanaqipg Director

e T

150.00 Crores | 4 Months

70.00 Crores |12 Months

100.00 Crores | & Months

100.00 Crores | 4 Months

20.00 Crores

4 Months

5.00 Crores each | 4 Months

Sl
Chairman

gy | Day, Dale and e of commencamanl | sunday, 167 March, 2026 al 9.00 a.m.
of remola E-Voting
b | Day, Date and lime of end ol remola
a=¥oting
&) | Cut-ofl Dala | Wednaesday, 11" March, 2026
o) | Amy parson who acquires shanes of the Company and becomes a Mamber of the
Company efter the dispatch of EGM Notice, hokds shares as on the Cut-off Date
g, Wednesday, 11° March, 2026 should follow the instructions for e-Vioting as
rnentu:-raed in the EGM Molics,
&l | The Members ane requested to nofe that;
1. Remaote e-Vading module shall be disabled by CDSL for voting afer Tuesday,
17 March, 202 af 5,00 pm.; and
2 The Maembers who have already casl their vole theough remole EsVoling may
atlend the EGM bul shall NOT be entitied 1o cast their wele again.

Members will hawe an opporunity for cast their vole remoiely or during the EGM on-the
businesses as sel forth in the Notice ol the EGM through the aleclronic voling system. The
marmar of voting remodely o during the EGM for Members holding shares in dematenalized
mocs, physical mede gnd who have nol registered their email addresses has besn provided
in the Motice convening the EGM.
shareholders hokding shares In phvsical Tom and dematenalized farm, can register feir E-mal
00 by cdicking on the fnk www.purvashare.com provided by Purva Shareqistry (india) Put Lid,,
Regsiar & Share Transter Agent of the Company, 9, Shiv Shakti ndustrisl Estate, Grourd
Fleadr, J 7 Bancha Marg, Opp Kashurpa Hospilal, Lower Farel Mumbai Maharashira 400011,
The Sharghokders are requested o provide detads such as Mame; Folio Mumber, E-mail i
aking with phang number
The Board of Directors has appoinfed Mis. Ramesh Chandra Mishra & Associates
(MEMBERSHIP NO: 3477, AND COP; 3387}, as a Scrulinizer o scrusinize the voling process
in a fair and franspareni manner.
Far any query relating to attanding the EGM or e-Vialing beforad during the EGM, Mambers may
sand a request at helpdask evoling 8 cosindia.com AND emal 1o support@ purvashane, com
our BTA and &1 sanmifinira & gmail.com,
Members ara reguested b carahully read all Bra noles sat ouf in the MNolice of EGM and in
pericigar ingiructions for joining the EGM manner of casting wote through remoie e-voding
during tha EGM alec.
This Molice iz baing izsued for the infermation and benedit of the bembers of the Compary
in complignee with the MCA and the SEBI Cicular(s)

For SANMIT INFRA LIHI‘!EEdﬂII'.

Sanjay Kanayalal Makhija

uanaiep Dlci

|T:je5dag.r. 17" March, ‘2026 & 500 pum,

Place: Mumbai
Date: February 23, 2026

UVS HOSPITALITY AND SERVICES LIMITED

(FORMERLY KNOWH AS THIRDWAVE FINANCIAL INTERMEDIARIES LTD)
Hogd Ofhoo | Plat Mo, B2, Towar - I, 1% Fioor, Sall Leke, Mdlorsium City Indarmatian
Technology Park, Sector- V Block DN, Badhannager, Kolkata, Wesl Bengal TDODGS
Corp. Ofen - Oifios Mo 1206 Plal Ma 14 REM| Commercis, Near Yash Haj Shida
O# Versova Food Ardher Weal Andhed, Mumbai Mumboee, Waharnshira, indis, 400058

Fol | BHGTIMAT00 Wobsda wvw uvhospialdy com Email i imoesiee therdwaeaEigmnill coem
CIN : L15100WE 19B9PLCOAGRAR

HOTICE TO THE SHAREHOLDERS OF THE EXTRAORDINARY GENERAL MEETING

1. MOTICE is hereby ghaen thal an I:'ulr:u;[nn.ar!.' Ganeral Masbng ('EGM al hie membors al UVS
Hospstakty and Soraces Limfod (Fomarly knoan a8 Thirdwase Finansial infermedianes Lid) willbe
hakd on Friday, 20 March, 2028 at 1:00 PM. (15T through Vides Canferancing (WC ] or Ciihaer
Audio Visisl Means ['O&VM') o tronssd ho busmessas as sl out n the Nalice of EGM

' 2, Tha Minisiry of Corporata Affairs (84CA7 hos vide s Ceneral Circular Mo, 0324035 daied Sopizenbaor
&2, 2025, Genaoral Croular Mo, 0H2024 daled Seplombor 19, 2024, General Circular Mo, 08
2133 dabed Septombar 25, K123 read with Generpl Croular Moa. 1004022 defed Decambor 28
$022, 2202E daded Moy 5, 2003, 032021 daled Janunry 13, 2021 | 202020 daled May 5
A0, Ganorald Circulor Mo 1720020 doded Apeil 13, 2020 and 142020 doted Apeil B, 2000 'MCA,
Cirgulars |} permitied halding of EGM Hrough VEOAVM withoul the physcal prasenco al tho
Mambers 8t & common vorue, In compliarco wilh the provigsions of the Companees Act, 201 3 read
with MCA Corcitars and SEHI (Lisling Obdgabiors and Oisclosure Requinements) Seguiabons
NS, the EGM of the Compary will be hald through VOOV

3. In complianca with the sforesas] MCA Circulars and SEBI Cincular Mo SERIHOCFINCFD-Ral-
J'PICIRR202316T dabod Dclober 7, 2023 noad with SEB| Masler circulsd Ho. SEBMSHOTHDY
Poldl CIRPY' 2023120 dated July 11, 2023 and any ofher spolicable SER| croutars msued in
this regard | 'SEB| Crculars, the Nolich of tha EGM of tha Compary will b sonl only by alocthome
miads fo those mombers whose e-mad Ds are registennd with the CompeeyRiogatnr & Tranafsr
AgondDoposonas. Tha Mofico of the EGM wil ateo bo available on the wobsilo of the Company
4 https:Owiew uvshospitolity com websie of Central Depesdory Services (India) Limfed ['CDEL')
a yveas valingindia, com and websio of the Slock Exchange 1.0, BSE Limited of wees bsginda com
Ini terms of fre above refesred SEBI Circulars, the Members desirous of obitsning the hard copy
may sand requas! from their registend o-mail address mentionng their name, DPID and Cliand
IDfefic number and PAN ot fiitps Veesss uvshospilaity com

4 The Members can atiend and parbeipate i B EGM throwugh VEOMM acily onky. The instruchions
for joining the EGM and the mannar of parbapation - the remate a-vobing or casting the wale
through the e-woling sysiem duning the EGM aré previdied in the Nolice. Members altending
therceu gl WCHDANM facilty shall be coundad for the purposa of reckoning $he quorum under Sechon
103 af the Campanies Al X113

5. The tacilty of casling voles by a Membes wsing an electronic volng syatem fram a place ofher than
tho vamue of tha EGM ("remole e-voling | as weoll as voling during the moeling il be provedod
by Centrad Depossiory Services {inga) Limited (CDSL). Dedoiled procedure for woling i prosided
in the Mobce of the EGM. Tha remobe a-voling panod wall commancs from Tupsday, 17 March
26 (0600 A M) ard ends an Tharsday 19 March, 2026 (0500 PM.)

6. I your e-mail I} = already registeeed wilh the Company egistar & Transfer AgenbTeposilones
lagm defais fof e-waling e boing sand on yiur registored a-mail 1D

7. Process for obiaining Uses ID and Password EGM Notica for those Mombers whoss @-mal ids are
nat regiabanod

I ForPlysical shareholders- ploase provids recessary dotals (ke Fobo Na | Name of sharehalder
scannad copy of e sham corificale (fronk ond back), PAN (aaif stiested sconned copy of
FAN cord), ALLIHAK (solsiesied scanrad cogry al Aadhar Card)| 11:,! omail b Company o
hitips-twsww. ieshoapilalily com or RTA &t nehelachplfnichetechipl.oom

i For Demat shorcholdars - Ploase updalo your emal id & mobils no. with your respocive
Deposttory Parbapant (DF)

i For individual Domal shambakders = Plogss updain your emal id & mobils no, wilh your
reapoctive Degeatory Parlispant [DF) ahich s mandabory while a-Vating & jaining wvirlual
moalings through Dopostary

8. Mombers who have nol regsterodupdated ther o-mal address with MUFS nlime Irsia Privale
Lim#ad (KTa) of fie Gompany may wole o gichslgshpl@nichetecp pom ¥ shares oo held 0
prysical imode or with heir Deposiory Peeticipants (507, IF shores are hald ineleciroms medo
for receiving all fulure communicabions kom e Company, Mobees, Ciroulars, ole. elacinancally

2. Mambers holding shares i domaleralised mode ane reguestod o infimale all changes portamng
loi their bank dolails, ECS mardaten, o-mal addredses; nominalions, powe o allomey, change
of addrosamame, elc | ¥ her DPs enly and not fo e Company of RTA, Any such charges
cfoctod by the DFs will pulomatically refiecl in the Company's subseguon| roconds

| For, UVS Hospltakty and Services Limifed

(Farmesly known as Thirdwave Financial Intormediaries Lid)
Bl

Proati Goyal

Compaiy Secrelary and Compllance Offlcer

Membership No: ASETE2

PMace: Mimmdbai
| Dale: 24% Felruary, 2020
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PUBLIC NOTICE

Notice is hereby given to the General
Public that Late Mr. Dev Varam, who
was a Member of the above Society in
respect of Flat No. 504, Building No.
H-15, Pratiksha Nagar, Sion (East),
Mumbai — 400 022, expired on or about
1st November 2015.

The Society has no record of any
nominee and despite due diligence, the
names and particulars of his legal heirs
and/or legal representatives are not
available with the Society.

All persons claiming to be the legal
heir(s), successor(s), administrator(s),
executor(s) or having any right, title,
interest or claim whatsoever in respect
of the aforesaid flat and shares of the
deceased member are hereby called
upon to submit their claim in writing
along with certified copies of supporting
documents (including death certificate,
legal heirship certificate/succession
certificate/probate, if any) to the
undersigned at the Society’s registered
address within 14 (Fourteen) days from
the date of publication of this Notice.
Failing which, the Society shall proceed
in accordance with the provisions of the
Maharashtra Co-operative Societies
Act, 1960, at the risk as to costs and
consequences of such claimant/s, and
without further reference.

For Pratiksha Nagar Press Enclave
Abhiman Co-operative Housing

o - N . Society Ltd.
AR 3 JHT AW Al ZaRr qu Sd/-
FHA . Secretary

N i sl i (Authorised Signatory)
SASIg @M 3TN © Place: Mumbai
#= .50y fy. @y . | |Pate: 25 February 2026
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMENTARY & INTESTTATE JURISDICTION
PETITION NO. 3138 OF 2024
Petition for Letters of Administration with Will annexed to the Property and
Credits belonging to Late Vasant Baburao Waghamare, Married, Hindu, Indian
Inhbitaant of Mumbai, Occupation: Service, Domicile: Maharashtra, who was
residing at the time of his death at Room No. 175, Shivraj Bhawan, Building
No. 2, B. M. Marg, Elphinstone Road, Mumbai- 400 013. ... Deceased
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1. Kalpana Vasant Waghamare,

Age: 57, Widow, Hindu, Indian Inhabitant of Mumbai, Occupation: Housewife,

Domicile - Maharashtra, Residing at 2/175, Shivraj Bhawan, Balasheth

Madhurkar Marg, Elphinstone Road, Mumbai- 400013. Being Wife & Legatee

named under the Last Will and Testament of the deceased abovenamed.

2. Reena Vasant Waghamare alias Recna Manish Tambe,

Age: 40, Married Daughter, Hindu, Indian Inhabitant of Mumbai, Occupation

Service, Domicile - Maharashtra, Residing at 2108, Kumbhar Bawadi,

New Modikhana, Pune City - 411 001. Being a Married daughter & Legatee

named under the Last Will and Testament of the deceased abovenamecli,.
...Petitioner:
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To,
1. Pushpa Sachin Waghmare,
2. Piyush Sachin Waghmare,
3. Smruthi Sachin Waghmare,
(Whereabouts of all above are not know)

If you claim to have any interest in the estate of the above named deceased you
are hereby cited to come and see the proceedings before the grant of Petition for
Letters of Administration with Will annexed.

In case you intend to oppose the grant of Petition for Letters of Administration
with Will annexed, you should file in the Office of the Prothonotary and Senior
Master a caveat within 14 days from the service of this citation upon you.

“You are hereby informed that the Free Legal Services from the State Legal
Services, High Court Legal Services Committees, District Legal Services Authorities
and Taluka Legal Services Committees as per eligibility criteria are available to you
and in case, you are eligible an desire to avail the free legal services, you may
contact any of the above Legal Services Authorities/Committees”

Witness MR. SHREE CHANDRASHEKHAR, Chief Justice at Bombay aforesaid,
this 3rd day of February, 2026.

Sd/-
for Prothonotary & Senior Master.
Sd/-

Sealer
The 04th day of February, 2026.
Sd/-
Khushal Jadhavar,
Advocate for the Petitioner.
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